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Shyl Bharat 13 Sharng, Asstl, Commissioner (AR) for the appelbant

None {or the respondent

CORAM:
Han'ble Shei P 5 Yrathi, Member {'l‘mimica!i]
Hon’bie Shri 8.5. Garg, Member {Judicial)

Dnto of hearisng: 14/09/2015
Date of decision: 14/0972015
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H"”f oRpERNO: _ 1000 2 / .

This appeal s filed by the Revenue. The amount involved iz

bess than T 5,060,000/,

2. Keeping in view the fact that the wmount involved is less than I
5,000,000/ and as per ibe fitigation policy of the Govermuen vide
Board’s Jeder F.NG. 100/Misc./§63/2010-3C dated 17/08/2011 read
with 1on’ble Gujarat Tiigh Court’s judpments in the case of
Commissioner of Central Exeise, Swrat—f v, Shreenath Fabrics
reporied i 2014 (303) GLT 540 {Guj.y and in the case of

Cemnnissioner of Cemral Excise, Vadodara-f vs, Pharmanio Herbol
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